Centrai Administrative Tribunal
Frincipal Bench

O.A. No. 1017 of 2001

New Deihi, dated this the 30th Aprit, 2001

HON’BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)
HON’BLE DR. A. VEDAVALLS, MEMBER (J)

Shri Ganeshi Lal, .
S/o late Shri Shibban ial,
R/o Viliage Garh Knhevra,
P.O. Ataii,

‘District Faridabad,

Haryana,

Working as TGT (G)

Sarvodaya Vidyaiaya, v

Noor Nagar, Okhia, New Deibi. .. Applicant

{By Advocatie: Shri R.R. Arvind)-

Versus

1. Govt. of NCT of Dethi through
the L.G., NCT of Deibhi
Raj Niwas, Sham Nath Marg,
Deihi—-110054.

2. The Secretary,
Dept. of Education,
NCT of Deihi, 0id Secretariat,
Deihi—-110054.

3. Director of Education,
NCT of Deihi, Deihi.

4. Dy. Director of Education,
Dist. South, Defence Coilony,
. New Deithi.
5. Dy. Commissioner of Foiice,
P.S. Nizamuddin,
New Delhi. .. Respondents

ORDER (Oral)

S.R. ADIGE, VC (A)

Applicant impugns Respondenis’ Memo dated
18.8.88 (Annexure Z2) initiating Departmentai

Proceedings under Ruile 14 CCS (CCA) Ruies, 1865.

S 2. Appiicant’s counsel informs wus that

appliicant had submitted a written statement of
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defence in October 1988 (Annexure 48), but the same
has not been disposed of as yet}and meanwhiie an
enquiry officer has been appointed io conduct the

proceedings vide order dated $2.11.89.

3. I}f these assertions are correct we
dispbse of this O.A. at the preliminary stage itself
with a direction to respondents, to dispose of

appilicant’s aforesaid written statement of defence by
detai led, speak ing and reasoned order under
intimation to appiicant within three months from the
date of receipt of a copy of this order, before
proceeding any further with the D.E. .initiaied

against applicant.

4. Whiie disposing of applicant’'s written
statement of defence respondents wili appily their

mind to each of the contentions raised therein.

5. if thereafter any further grievance still
survives it wiili be open to appifcant, to agitate the
same through original proceedings in accordance with
law, +f so advised.

6. The O0.A. stands disposed of accordingly.

annexed 9
Let a copy of the 0O.A. be pldaesd along with this
order. No costs.
(S R. A

(Dr. A. Vedavallii)
Member (J) Vice Lhalrman (A)
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